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L}<~GISLATlVE ASSEMBLY. 

We, the undersigned Jll(1mlx1rs of the Select. 
Commit.too to which the BiU to consolido.te a.nd 
amend tht~ law relating to the import.. traIU4port, 
storage, produllt.ion and refinement. of petroleum 
and other inflamn:ahlc suhstanees was mf()rr(~d, 
have (lOnsidered the Bill [~nd thfl papers noted in 

Papt,", Nos. I-IV. 
tho margin, and have now 
the honour t.o submit 

this our Repol1, with the Bill as amended by WI 
annexed thereto. 

2. The principal changes ma.de by U8 in the BiU 
are as follows;-

Pr('amble.-Tbe changes are cOIUlequential OIl 
the alteration of clause 5. 

Cla,lIlIt~ I.-·Wo have sim})lified the short title. 

Clalw' 2. ·_·We considered in (,,onnection with 
the definition of petrolp,um the question of exclud-
ing certain kinds of turpentine to which it seeDlB 
unne(\ellHary to apply the provisions of the Bill. 
We are lIonvinced that the exclusion of such oils 
can best be secul't~d not by an amplifica.tion of the 
defiuition of petroleum, hilt hy employment. of 
the provisions of dUllse 12. 

The small oha.nge in suh-cla.use (g) is necessary 
in ordt'r that ri\'('r trllusport may be included. 

Claus(' .1.--·Th{' change ill int.ended to makH it 
clear t.hat the rt'fereu06 to JioenCtlS governs both 
imliort Itnd transport or stomgl'. 

Cl(l.II.~(· 4. ·-Chmlll~ (c) has been modified to pro-
vid(l for filII potlllibility of delay in obtaining a 
licenc(1 owing t.o eaUl~eK beyond t.he eont,r()1 of the 
appli(:ant. 

Cla!w' 5.-·We have included a nlference to thf1 
pr()(,e<lll of "blending". We have omitted the 
proviBion for making TUJffl.I toO d+ltermiu{1 "the 
limits of places in which petroleum may be pro-
duced or refined". 'Ve have Ilh'lO excluded from 
the operation of this fj(lotion tht1 field already 
covered by rult,s made in Burma. by t,he Local 
Government, under the author it v of the Burma 
loc.al Act. • 

Clause 6.--We have enlarged the scope of the 
provitm "0 all to exempt t,anks attached to sta-
tiona.ry engines and so that provision can be made 
for exempting such Ulnks as those in refineries 
or major installations I~nd at or near oil wt'lls 
from the necessity of bearing a stamped, Pfnbossed 
or printed warning. 

CkJuse B.-We have provided a suitable limita-
tion to the Bize of re~ptaelC8 used for storing 
dangerous petroleum both when they are made 
of fragil(' material, and when of metal: 

CkJu~e 9.-The amendments here made make 
ihe necpssary provision for p088e88ion by owners 
of small .power plants of the petroleuDl required 
for run rung the engines. 

Clause 11.-We considered whether we should 
reduce the flashing-point of petroleum to which this 
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Chapter Hhould apply t,o one hundred and fifty de-
grees }i'ahrenheit, so as to exclude all or most fuei oils. 
We. are of opinion that it. Ullldvisabl(· toO 1'<'Ib\in the 
higher figure and to licenre all necessary facilities 
for the traIl8port and stoml(~ of fuel oii bv means 
of rules made under the Act. • 

Clause I2.---We have recast this dauBe. We 
do not propose to exempt Government petroleum 
from the provisions of Chl1J1ter I, but we rooogniae 
tha.t & power of exempt.ion is necessary to pro-
vide for such cases &s the possession of 'potroleum 
for testing purposes, and in order possibly to 
exclude certain turpent.ines. 

Clause n.-Both }wre and in cluuse 23 we have 
substituted the word ., pla.ee" for t.he word 
" premisNj ". 

Cla'lt.~e I6.---We have transferred the r(~f('rence 
to pavment of fee to Ruh-clause (1), and havl~ 
provided t.hat the permissihle limits of error in 
Testin~ AppamtuR !!hould he prescribed hy rule. 
We have also Jlrovided t.hat. t.he durat,ion of eerti-
fi()ates IIhould he determined by rule. 

Cla.use. 19.-.. ·-Wt' have modifi(ld t.he wording. 
The cssential math'r t,o 1)1' tiet,ermined is W}l(~thflr 
t.he petroleum bat; a. flashing-point so low as to 
he dangerouH. 1 f 110, /lwtieuJous a('~!urlu'Y in 
specifying tIlt' I'Xu,et itu<lhing-poillt. i8 of ;ninor 
importance, and is a matt.pr of more (liffieult.y in 
the case of low t.han of high flashing-point!;. 

CklU.~e 21(cl).---·This change is COllRN\uemial on 
that made in claU!le ] 6. 

rl(l.1lHr.~ 2,1 find :U.-_·Wt· have omit,tl,u t.he pro-
villioll for puniRhnwnt, h,v iruprillOument in clau.ae 
2:l, and havl' uc~eording)y lieI'll ah)(~ t.o indude t.he 
contents of dause 24 in ela.usc 2:l tty the small 
omission in elause (a,) of dause 2:l. At t.he Rame 
timt' we have provided fOT an enhanced fine for a 
repetition of a.n offenc(' under the dauKC. The 
insertion of the word "blend" is eOMcquential 
on the change made in clause G. Clause ((1) of 
claUAe 23 has helln (~larifiecl. 

Clalue 26 (formerly 27).--·Wt· consider that a 
power to de.stroy petroleum is tlllllllcc8IWry, a.nd 
might conceivably give rise to unsafe practiees. 

Clause 28.---We understand that there is a Com-
missioner of })olice in Hangoon, and t.hink that he 
should also he empowered to hold inq \lestH. 

3. The Bill WllS puhlish(!d as follows :-

Date. 

G&p.ette of India . . 26tb August, 1933. 

I<·ort. St. George OOZtltte .. 12th September, 1933. 

Bombay Government GIL7:ette •. 12th Octob&r. 1933. 

Calcutta Gazette •. 28th Reptelnllllr, 11133. 
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Unitl!d ProviIII'(>s Gazette • . 2lat October, 1983. 

Punjab GO\'('l1lnWlIt Gazette .• loth September, 1\133. 

Burma Gazette •. 9th Stlptt,mbcr, 1933. 

Oentral1' ro,· inL'('H Gazettt' 2nd SeJlte~Ltlr, 1933. 

A.~am Gnzl'tt~ •. Hit!! October, 1933. 

BillaI' and OriSl<a G02['t.te " 13th /Sc·ptt>Jnber. 1938. 

Coorg DiHtrkt Gazette . • Hlth Oe,tobel". lO33. 

Bind Of}icial Hav,l'ttc " " l\1tb Oe,tober. lI133. 

North·West Frontier Gazef.to ., 20~h Oc,tobcr. 11133. 

Sn.n,A, 

The 13th August, 1934. 

Province. • Lllnguage. Date. 
MadraR ., Tamil .. 

l'elugu •. 
HiJldustaui 

,. }2~th :\overuoor, 1933. 

I\:allaTl'''J 
Malayalanl 

}14th Novemoor, 1933. 

.. l:IIJI D('(lombl'r, 1933. 

4. 'Ve think that tlw Bill hn.s not boon so altered 
as to rl'ljuire re-pulolic·atiull. !tlld w(! reeonunend 
that it he pafSserllls now a.mended. 

X. N. 81RCAR. 

I·', XOYCE. 

H. P. MODY . 

. MD. 8HAFEE DAOODI. 

SA'l'ISH C'H. SEN. 

L. C. BUSS. 

Gl'PTESHWAR PRASAD SINGH. 

E. W. PEnRY. 
S. R. PANDIT. 

*LALCHAND NAVALRAI. 

ZIAt"1>DIN AHMAD. 

S. GRANTHAM. 

tS. K. :MAHAPATRA. 

• Subject to • Dote. 
t Subject to • lIIinu te of diS8t'nt. 
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NOTE. 

The words "in any dass of cases" in sub-
clause (i) of clause 4 seem liable to an interpre-
tation that a discrimination is being made between 
clifierent dealers apart from intrinsic meritll of a 
case but it has been made clear to us that no 
discrimination of any kind so suggested is intended 
to be made by Government between the dealers. 

The 10th August, 1934. 

These words contemplate different kind of casas 
where it may he necessary to determine granting 
of a licence either to a consignor or eonsignee or 
carrier. 

I am satisfied with this meaning and 1 there-
fore don't press this point.. 

1,ALCHAND NAVALRAI. 

MINUTE OF DISSENT. 

1 object t,o the words "the whole of" in sub-
clause (i) (b) of clause 24. It sometimes so happens 
that small dealers with say st.orage ltcences of 500 
gallons of motor spirit receive fresh consignments 
of the full quant,ity before the old stock is complete-
ly exhaust.ed. In such cases if "the whole of" 
the petroleum is confiscated it WIll causo great 
hardship to small dealers and serious inconveni-

The 14t It A ug" .. ~t, 19M. 

ence to the public also specially in small places 
whore there is one petrol dealer. 

I would therofore suggost tho doletion of the 
words "the whole of" so that confiscation may 
only be exercised in respect to tho excess quantity. 

Moreover it is difficult t.o constru~ what i~ meant 
by the words " whole of the petroleum in respect 
of which t.he offeneo wa.1l committed." 

S K. MAHAPATRA. 
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BILL 
T.) 

Oonsolidate a,rul amelld t1u.l hw relating to the imporl, 
transport, storage, protiurlion. refining Mid 
blending of petroleum and other irtfl,am,mable 
81dMtanc,cS. 
WHERF:AS it is expedient to COllRolidBW and 

amend the law relating to the import, transport, 
storage, production, refining and blerldit19 of 
petroleum and other inflammable sub~tllnceg; It 
is here by enacted as fo110v.1I ;-

PRELIMINARY. 

1. (1) This Act may be called the III 

Short title, extent and Petroleum Act, 1934. 
oommenoement. 

(2) It extend; to he whole of British India, 
including British BaJuchistan and the Sonthal 
Parganas. 

(3) It hall come into force on such date as the 
Governor General in Council may, by notification 
in the Gazett,e of India, appoint. 

2. In this Act, unless there is anything ropug-
DefinitiollB. nant in the subject or 

contcltt,-
(a) " petroleum" means any liquid hydro-

carbon or mixturo of hydrocarbons, and 
any inflammable mixture (liquid, viscous 
or solid) containing any liquid hydro-
carbon; 

(b) " dangerous pet,roleum" means petroleum 
having its flashing-point below seventy-
six degrees Fahrenheit; 

(c) "flashing-point" of any petroleum means 
the lowest temperature at which it yields 
a vapour whi(lh will give a momtmtary 
flash when ignited, determined ill accord-
ance with the provisioDB of Chapter II 
and the rules made thereunder; 

(d) " to transport" petroleum means to move 
petroleum from ono place to another in 
British India, and includes moving from 
one place to another in British India 
by sea or across territory in India whioh 
is not part of British India; 

(8) "to import" petroleum means to bring 
it into Briti.'lh India hy land, S68 or air, 
otherwise than dUi·ing the course of 
traDBport ; 

(f) " to store " pt~tr()leum means to keep it in 
any oue place, but does not include any 
detention happening during the ordinary 
course of transport j 

(g) .. motor conv(lyance" means any vehicle. 
vessel or air-craft for the conveyance of 
human beings, animals or goods, by land, 
water or air, in which petroleum is used 
to generate the motive power; 

(1) " prescribed" m68llR prescribed by rulM 
made under this Act. 
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CHAPTER 1. 
CONTROL OVER PETROLEUM. 

8. (1) Ko one shall import, transport or Htore 
I any petroleum !l.avc in 
mport. tllmsport and ·1 . h h ul .borage of petroleulU. accor( ance wrt t e r es 

made uuder section 4. 
(2) Rave in Il('cordance with the conditions of 

any licence for the purpORe which he may be 
required to obtain by rules maU(l under section 4, 
no one shall import any dangerous petroleum, 
and no one shall transport or store any petroleum. 

4. The Governor General in Council may make 
Rule8 for the imJ'ort, rule!'l-- • 

trall8port &I\d Mtorage of 
petroleum. 

(a) presrribing places where petroleum may 
be imported and prohihit.ing its import 
elRewhere; 

(b) regulating the import of petroleum; 
(c) prescribing the periods within which ... 

licenees for t,he import of dangerous 
petroleum shall be appl'ied for, anrl pro-
viding fo)' the disposal, by confiscation 
or otherwiAe, of uny dangerous petroleum 
in respect of which a licenc(l has not 
been applied /0'1' within the prescribed 
period or has ~n "fused and whieh has 
not been exported ; 

(d) regulating the transport of petroleum; 
(e) specifying the nat,ure and condition of all 

rl',ccptacll's and pipe-lines in which 
petroleum may be transported; 

(j) reg-llating the places at which and pre-
scribillg the conditions subject to which 
petroleum may be stored; 

(9) specifying the nature, situation and condi-
tion of all receptacles in which petroleum 
may be stored; 

(h) preseribing the form and conditions of 
licenceH for the import of dangerous 
petroleum, and for the transport or 
storage of any petroleum, the manner in 
which applications for such licences shall 
be made, the authorities which may 
grant such licences and the fees which 
may be charged for such licences; 

(i) determining in any class of case: whether 
a licence for the transport of petroleum 
shall be obtained by the consignor, 
consignee or earrier ; 

(j) proyidin~ for the grllnt,ing of combined 
licences for the import, tra.u.sport and 
storage of petroleum, or for any two of 
such purposes; 

(k) prescribing the proportion in which any 
specified poisonous substance may be 
added to petroleum, Wld prohibit jAg the 
import, transport or storage of petroleum 
in which the proportion of any specified 
poisonous substance exceeds the pre-
IICriOOd proportion; and 
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(I) generally, providing for any maUer which 
in his opinion is expedient for proper 
control OVt"f th~ import, tranl'lport and 
storage of petroleum. 

I. (1) No OTlC shall produce, '" refine Of' blend 
petroleum save in 

Production ami refine· accordance with the ruleR 
ment of petroi('uDI. 

made under Bull-section 
(2). 

(2) The Governor GeneraJin Council may make 
rules-

'" '" '" • • 
(a) prescribing the conditions suhject to 

which petroleum may be produced,· 
refined or ble1M1ed ; and 

(b) regulating the removal of pet.roleum from 
'" places whr'fcit is Pfflrlll~~~rl, '(ejined 
or blended and preventing t.he storage 

therein and rrmoval therefrom, except. liS 
da.ngerous petroleum, of any petroleum 
which bas not satisfied the prescribed teRts. 

(3) The pr()'t-i,~ions oj sub-section (1) amI of tlte 
rules 'IIwdc uwlcr b'ub-secti(l/~ (2) so fa,,, as 81tclt 
p1Ol'isioflS reklie to the production of 1)r.frolc~'/l1n 
shall not apply w any m!l,U~r,~ r('g'Ulat(~d by rult~s 
made under s(:dion 13 oj tI/C Burma Oil Fu'bZs A(~, 
1918. 

f.. All recept.acles containing dangoroul'I petro· 
leum sllaH have !l. 

He"t"ptad{'~ of danger· stamped, embossed, 
ou. pt,troicllnl to .how 1\ •• d . L_.:I 
1I'l\.ming. pum, (' or prlDlA'U warn-

ing, either on the 
receptacle itself or, wher~ that is impracfcable, 
displayed near the receptacle, exhibiting in 
conspicuous characters tho words "Petrol" or 
" Motor Spirit " or an equivalent warning of the 
dangerous nature of the petroleulll : 

ITovided that this flee ion Rhall not apply to-
(a) any securely stoppered glass, stonewaro 

or metal receptacle of less than two 
gallons capacity containing dangerous 
petroleum which iR not. for !lale, or 

(b) a tank incorporated in a motor conveyance, 
or (/tta('h~(l to (tn inte7"'(lal, ("{Imbus(ifm Ctlgi'HAJ, 
and (',071 taining pet1oie.uminfAl'1tt/,f'.,(Z (,u 

be 1.tSed to generaf,e m.?tive power for tM 
motor conveyanCfJ or Mtg1:nf., or 

(e) a pipe-line for the transport of petroleum. 
or 

(d) any tank which is wholly underground. or 
(e) M/,Y Cla88 of rec~ptad(',,~ whir:h the (iot'('r1lO'f 

Genfffal in. Council may, by 1UJtijir.<1ttAm 
in the Oautte of 11I4ia. exempt from tJ/oJ 

operatiot, of this Bectm.. 
7. Notwithstanding anything contained in this 

No licence needed for Chapt;(',r, a perRon need 
BIJIall8tocka flf non.danger. no obtain u licenoo for 
oua petrolllum not in bulk. t.he transport or storage of 
non-dangerou8 petroleum if the totAl quantity in 
bis poll8e88ion at anyone place does not exceed five 
hundred gallons and Bone of it i8 contained in • 
receptacle exceeding two hundred gant'ln~ in 
capacity. 
Jl290LAD 
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8. (1) Notwithstanding anything contained 
. in this Chapter, a person 

Nfl h()()n(l~. noedl'd for nef'd not obtain a licence 
PIlaU q lIanl.1t J()H of dall- . 
gorollH ItltlOlellO!. for the Import, transport 

or storage of dangerous 
petroleum not intended for sale .f the total quantity 
in his possession does not exceed su gallons. 

(2) Dangerous petroleum pOi~ses8cd w;thout a. 
licenee under this sectior. shall be kept in seourely 
stoppered receptacles of glass, stoneware or metal 
'which .~hall not ill tIle caSt' of 'f"('eptacllw of glass or 
stol,I'Ware I'XC(,i.~ one qUO'ft ill (l(11Jadty (}f in t.he ca.~e 
of 'rcCf'ptaclf~s of lI,dal f/'c gallolls iii mpacity. 

9. (1) The owner of a motor conveyance, who 
EXemptiolls for D)otor oomplies with the require-

('onYOYI\UteK, a'It/ 8illliol.ary ments of the law for the 
engi1V8. time being in force relat-
ing to the registration and licensing of such 
conveyance and its driver or pilot and the owtwr 
of any stationary i·nternal cO'mbtlstion engine, shall 
not be required to obtain a licence-

(a) for t.he import, transport or storage of any 
petroleum oontained in any fuel 
tank incorporated in the conveyance 
O'f auached to the internal ('omb·u.~tion engi-rw, 
or 

(b) for the transport or storage of dangerous 
petroleum, not l1xceeding twenty gallons 
in quantity in addition to any quantity 
posseSEled under clause (a), 

provided the petroleum is intended to he lL'>Cd to 
generat.e motive power for the motor conveyance 
()f' engir.e. 

(2) The dangerous petroleum t-ra l,spoJ'ied Of stored 
wit.hout a licence under c)aUlie (b) shall be kept 
ClII pTlJt'id(~rl in sub-.w~ction (2) of section 8, 
and, if it exceeds six gallons in quantity, shall be 
stored in an isolated place which does not communi-
cate with any room where any person resides or 
works or in any room where persons assemhle. 

10. Notwithstanding anything cont.ained in this 
No li('ence neE-ded by Chapter, a railway 

railway admini~tral io'lI administration, as defined 
acting II" rlmiel . in section 3 of the Indian 
Railways Act, 1890, need not obtain any li~e~ce 
for the import or transport of any petroleum 1Il Its 
posBCssion in its capacity as carrier. 

11. Nothing in this Chapter shall apply to any 
. . . petroleum which has its 

EXemptIon of h('l\vy Olk ft h' . t t bel . as mg-pom no ow 
two hundred degrees Fahrenheit. 

12. The (lO'l'l'fUlJ'r CI'li(:ml in Coultci7 tIIllY, by 
Gellr.ral power of <'x- , ot1jicaliQ"n in the GaZf~ttr of 

emption.* II/dia, exempt any pe.tro-
luem specified in tlte not·ification from all or any 
of tlte provisions of this Chapter. 

ttt. (1) The Governor General in Council may 
authorise any officer by 

lnIIpection of pla,~s. name or by virtue of 
-office to enter any place where petroleum is 
being imported, stored, produced or refined, or is 
under transport, and inspect all receptacles, plant 
and appliances used in connection with petroleum 
in order to ascertain if they r..re in accordance with 
the provisions of this Chspter and the rules made 
thereunder. 

(.2) 'the Governor General in Council may make 
rules regulating the procedure of officers autl;lQriaed 
under this sect:oD. . f ' 
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CHAPTER II. 
THE TEHTINO OF PETROLEUM. 

14. (1) The Governor General in Council mav, 
by notification in the 

IU8p"N.iI,1l ami Salnpli I ;:. Gazette of India utho-
of r"tJ(,I"IIUI. ' a 

rise any oflicer by n:llne 
or by Yirt lie of office to enter any pIneo where 
petroleum is heing imported, transport.ed, stored, 
producl'd or refined, and to inspect and take 
sampleR for testing of any petroleum found th~rein. 

(2) The Govcl'Ilor Gelleral in Coullcil may make 
rules-

(a) regulating the taking of samples of pet-
roleum for t{lsting. 

(b) determining the cases in which payment 
. shall be made for the value of sa.mples 

taken. and the mode of payment, and 
(c) generally, regulating the procfldure of 

oftieera exercising powers under this 
section. 

16. (1) A standard apparatus for det.ermining 
the flashing-point of 

Standard T,,~t ApI/II' petroleum shall be 
rlltuH. . • 

deposlted wlth an offioer 
to be appointed in this behalf by the Governor 
General in Council, by notification in the Garotte 
of India. 

(2) Such apparatus shall he engraved with tho 
words "Standard Test: Apparatus", and ohall he 
verified and corrected from time to tim') and 
replaced wh('n neecss/U'Y, in aecordancc with rnle.'! 
made under section 21. 

(3) The Standa.rd Tt~st Apparatus shlill. on pay-
ment of the prescribed fee, be open 1.0 in~lmction at 
a 11 reasonable timOR by any person wishing to 
inspect it. 

16. (1) The officer Ilppointed under section 15 
shall, on payment of the 

Cortifieatioll of otlwr ·L.J f. if 
test. Rpp .. rlltllfl. prf'Sc'nut',u,fee, 7. any, com-

pare with the Standard 
Test Apparatus any apparatuR for determining the 
flashing-point of petroleum which may be submitted 
to him for this purpose. 

(;?) If any apparatu!! is found by him to agree 
with the Standard Test Apparatus within pre.scri-
bed lim.its, the officer shall engrave such appara-
tus with a special number and with the date of 
the comparison, and shall • • give & 
certificate lU respect of it in dill prescribed form" 
certifying that on the said date the apparatus 
was compared with the Standard Test Apparatus 
and was found to agree with it within the pres-
cribed limita, and specifying any corrections to be 
m.ade in t·he results of tost.s carried out with the 
apparatus. 

(3) A certificate granf,aJ, under this section ahall 
be valid for suck period as may be pre.scrWed. 

(4) A certificate granted under thill section shaU, 
during the period for whiM it is valid, be proof, 
until the contrary is proved, of any matter stated 
therein. 

(6) The officer shall keep 1\ rebrister in the 
prescribed fonn of all certificates grant9<i by him. 
under this section. 
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17. The Governor General in Council may 
aut.horise any offieer by 
name or b ... virtue of office 

to te t petroleum of which sample9 have been taken 
under this Act, or which mll-, have been suhmitted 
to him for t~t by any perso~, and to grant certi-
ficat.tls of the resuIt.s of such tests. 

18. All tests of petroleum m.ade under this Act 

!If annrr of h·st. 
s~1811 he made with a test 
apparatus in respect of 

which t.here is a valid certificate under sect.ion 16, 
shall have due regard to /l.ny cOrr(~ction specified 
in t,}lat certificate, and shall be cnrried out in 
accordance with rule.s m.ade under sect.ion 21. 

19. (1) The testing officer after test.ing samples 
of petroleum shall make 

Certificate of testing. out a. certificate in the 
prescribe.d fornI, stating whether the petT()lmUn. is 
dangeuyus or non-dangerous, (J,nd. ~r the petroleum 
is non-dangerous, the ]lashing-point of the petroleum. 

(2) The testing offiecr shall furnish the person 
conctll'lled, at his request, with a cert.if.kd copy of 
the ctlrt.ificate, on payment of the prescribed fee, 
~nd such certified copy may be produced in any 
Court. in proof of the cont.ent.s of the original 
certificate. 

(.1) A certificate given under this Redion shall be 
a.dmit ted as evidenee in any proceedings which 
may he taken undt~r this Act in respect of the 
petroleum from which the Rumples were taken, 
and shall, until the contrary is proved, be c,onclu-
sive proof that tlte petrol{mm i.~ da.lIgerous or non-
dangerou$, as I.be ca.se may he, and, if tlte petroleum 
is non-dangerous, of 1:ts folslling-p(yint. 

P.O. (1) The ownpr of any pptroleum, or his 
agent. who is dissatisfied 

Ri!!ht to ",·<juin. r!'·tt'~t. wit.h the n~8ult of the 
test of t.he pet.roleum may, within f!pven days from 
the date on whieh he receivpd int.imation of tho 
result. of t.he test., apply to the officer empowered 
under sertion 14 t.o have fresh samples of the 
petroleum taken and tested. 

(2) On Ruch application and on payment of the 
prcf!cribed fee, fresh samples of the petroleum. shall 
be taken in the presence of Sllch owner or a.gent 
or }Iereon deputed by him, and shall be tested in 
the presence of such owner or agent or person 
deputed by him. 

(.1) If, 011 sllch re-test, it appears that the origina-l 
test was tU'ront~OIl8, the testing-officer shall cancel 
the original eertiticate granted under section 19; 
ahall make out a fre..'!h ce.rtifieate, and shall 
furni.'!h the owner of the petroleum, or his agenti 
with a certified copy thereof, free of charge. 

21. The Governor General in Council m,ay :make 
Power to make rules re- rules-

gardJng teBta. 

(a) for the specification, verification, correc~ 
tiOI~ and replaoement of the Standard 
Test ApparatWl; 

(b) prescribing fees for the inspection of the 
Standard Test Appa.ratus ; 

(c) regulating the procedure in comparing a 
test apparatus with t.he :Standa.rd Test 
Apparatus; 



(d) prescribing the form. of certificate to be 
given in respeot of a t,est apparatu8 
so compared, and the period for which such 
certifica1e.~ shall be vaUd ; 

(e) prescribing the form of the register of 
such certificnta i 

(f) prescribing fpes for comparing a test appa-
ratus with the Standard Test Apparatus; 

(9) regulating the proeedure of tf'.stjng officers 
in carrying out teats of petroleum, 
providing for t.htl averaging of results 
where several samples of the same 
petroleum are t.ested, and prescribing 
the variat.ions from standard tempera-
tures which may be allowed; 

(h) prescribing the form of certificates of 
tests of petroleum and the fees which 
JlUl.y be charged therefor; 

(i) providing, where the results of the testing 
of samples raise a doubt. as to the 
Ulliformity of the quality of the petroleum 
iQ any lot qwier teat. for the division Qf 
the lot into l:tUb-lots. and for the lIeIectiop 
and testing of s81Q.Plei of each sub-lot 
q.nq for the av~raging of resul~ ill 
accordance with the results of tosts of 
those samples; 

(j) prescribing fees for re-tests under section 
20 and providing for their refund where 
the original test was erroneous; ano. 

(k) generally, regulating the procedure of All 
officers performing duties connected with 
the testing of petroleum. and providi!lg 
for any matter incidontal to such testing. 

22. The Governor General in Council may also 
8 :-) ruJ f t -t' make rules providing pee_ 68 or ,," lUg. • 

viIooU8 or solid forms of specIally for the testlDg of 
pokoleum. any form of petroleum 
which is viscous or solid or contains sediment or 
thickening ingredient.FI, and such rult's may modify 
or supplement any of thl') provision. of t,his Chapter 
or of the rules made under section 21 in order to 
adapt them to the sPflcial needs of sllch test-so 

CHAP'r 1m III. 
PENALTIES AND PaOCJWURE, 

sa. (1) Whocver-
GeAe,..1 plnwlty for 

Ojf~ceI uqder thi, Act. 
(a) in contravent.ion of any of the provisiOn! 

of Chapter I • .. or of 
/mY of the rules made thereunder, 
i.rQporta, tralltlports, storcs. produoe/J. 

.. refineR or bknds any petroleum, or 
(b) conkavenes any rule made under section 

4 or section :I, or 
(c) bMaks th.e condition of any licence held 

by him, issued lJ.Dd.er section 'i, or 
(d) beiJijl; fIX the time being in charge of auy 
~ where petroleutn is beiQg iPlpoJ'toc.l. 
stored, produced.· refined or bknde4 
or ia under transport. rei'w.es or DOfJl.ecW 
to thow to ,.ny otfioa, authorised ijll~r 
section 13 any ~le, pJa,nt or appli. 
Allee uaed .. ICICt\ ~ in CODJlootilm 
witA petroleum. IN in R,JW way ob,wf.,r1J(lf.jJ 

lU90LAD 

• 
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or fails to render reasonable assistance 
to such officer during an inspection, or 

(p,) being for the ti'YM being in control 0'/' in charfJ6 
of any place 'IJ.,here petroleum is being 
imported, transported, stored, produced, 
refined or blended, refuP€'s or negloota 
to show to any officer authorised under 
section 14 any petroleum in suc1a 
place, or to ~ive him Huch as-
sistance as he may require for 
the inspection of such" petroleum, or 
refuses to allow him to take samples of 
the petroleum, or 

U) being required, under section 27, t,o give 
information of an aecidellt. fails to give 
such information as 80 rf'quired by that 
section, 

shall bc punishable'" ... ... 
... ... ... ... ... with 

fine which may extend to five hundred rupees, ... 
... * 
(2) If any person, having been convicted of an 

offimce puni8hable under sub-secl!"on (1), is again 
gu£lI.y of atly offen~ punishable under that BUb-
section, he shall be punishable for el,'"Y BUck BUb-
sequeflt offen('~ with fine which may extend to two 
thousand rupees . 

... ... ... ... 
24. (1) In any case in which an offence under 

. clause (a) or clause (b) 
Conflsca.tlOn of petro- or clause (c) of sub-.~ection 

!enm and reoeptacles. (1 f . 23"'''''''''' \ 0 sectIOn 
has been committed, the' convicting Magistrate 
may direct that-

(a) the petroleum in respect of wh'eh the 
offence has been committed, or 

(b) w~ll're tlw offender is cOllvicted of import-
ing, transporting or storing petroleum 
exeeeding the quantity he is permitted to 
import, transport or store, as the case may 
be, the whole of the petroleum in respeot 
of which the offence was committed, 

shall, togl~ther with the receptacles in which it is 
contained, he confiscated. 

(2) This power may also be exercised by the 
High Court in the exercise of ita appellate or 
revisional powers. 

2.5. Offences punishable under this Act shall be 

Jurisdiction. 
triahle, in the Presidency-
towns, by a Presidency 

Magist.rate, and elsewhere by a Magistrate of the 
first class. or by a Magistrate of the second class 
who has bt>..en specially empowered by the Local 
Government in this behalf. 

26. (1) The Governor General in Council may, 
Powor of ontry and by notification . in the 

l!loarch. Gazette of India, autho-
rise any officer by n8.me or by virtue of office 
to enter and search any place where he has reason 
to bl'1ieve ~hat any petrole'.uu is being imported, 
transported, stored, produced, ... refined en: blended 
otherwise than in accordance with the provisions 
of this Act and the rules made thereunder, and 
to seize, detain or remove ... ... ... any 
or all of the petroleum in respect of which in his 
opinion an o:llence under this Act has been 
committed. / . 



9 

(2) The provisions of . the Code of Criminal 
Procedure, 1898, relating to searches shall, 80 far V of noa. 
8s they are applicable, apply to searches by officers 
authorised Wlder this section. 

(3) The Governor General in Council may make 
rules regulating the procedure of authorised officers 
in the exercise of their powerS under this section 
subject, however, to the provisions of sub-section 
(2). 

21. Where any aocident by explosion or 
Reporty of aocidents fire, which is attendt~d 

with petroleum. with 1088 of human life or 
serious injury to person or propi)rty, occurs as the 
resu It of the ignit.ion of petroleutJl or petroleum 
vapour, or occurs in or near any place where 
petroleum is kept and under circumstances making 
it likely that it was the result of such ignition, the 
person for the time being in eharge of the petroleum 
shall forthwith give information to the nearest 
Magistratt' or to th ... officer in chargf' of the nearest 
police sta.tion. 

28. (1) The inquiry mentioned in section 176 of 
I ... . tIle Cod ... of Crimina.l Pro-

aco:~~~e:jt~~troi:,~~~8 cedure, 1898, shall be Y of 1808. 
held in all eases where 

any person ha.s boon killed by an accident whioh 
the Magistrate has reason to bdieve was the result 
of the ignition of petrol('um or petroleum vapol1l'. 

(2) Any Magist,ratc empowerd to hold an 
inquest may also hold an inquiry under tllll said 
section into the cause of any IWcident which he has 
reason to believe was the result of the ignition of 
petroleum orpetro~eum vapour, if suoh accident 
was attended by serious injury to person or 
property, notwithstanding that no persoll WBS 
killed thereby. 

(3) For the purposes of this section a Commis-
sioner of Polioe in It Pru..'1idency-town or in 
Rangoon shall be deemed to be a Magistrate 
empowered to hold an inquest. 

(4) The result of all inquiries held in pursuance 
of this section shall be submitted as soon 3S may be 
to the Local Government. 

CHAPTER IV. 

SUPPI.EMENTAL. 

29. (1) In making any rules under this Act, the 
Provisions relating to Governor Genera] in 

rules. Council may-
(a) provide for a.ny matter ancillary to Much 

rul~iI for which in his opinion provision 
is necessary to protect the public from 
danger arising from the import, transport, 
storage, proJuotion or refinement of 
petroleum, and 

(b) make special provision for the special 
circumstanc(>,s of any province or place. 

(2) Every power to make rules conferred by this 
Act is subject to the condition of previous pu blica-
tion. 

(3) All rules made under this Aot sball be pub-
lished in the Gazette of Inllia and in tlu~ local 
official Gatdte. 
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... (1) The Governor General in Council may, 
POWCl' to apply Act to by notification in the 

other IUbstanoee. Gr.zette of India, apply 
any or all of dIe proviBions of this Act, 
and of the rules made thereunder with Siloh 
modifications as he Dlay specify, to any 
dangerously inaammaLle substaLce, other than 
an explosive. and tllCreupon the provisions so 
applied shall have effect as if such substance had 
been included in the definit.ion of petroleum. 

(2) The Governor General in Council may make 
rules providi.ng specially for the testing of any 
substance to whieh any of the provisioIl8 of this 
Act have been applied by notification under Bub-
lIection (1), and such rules may supplement any 
of the provisioIls of Chapter II in order to adapt 
them to the special needs of such tests. 

II. Where any enactment confers powers upon 
Power to limit powers any ]0001 authority in 

Of local authoritiea over respect of the transport 
petroleum. or storage of petroleum. 
the Governor General in Oouncil may. by noti-
fication in the Gazette of India,-

(a) limit the operation of suoh enactment. Of 

(b) restrict the exercise of such powers. 
in any manner he deems fit. 

U. The enactments mentioned in the Schedule 
RepeaJa. are hereby repealed to 

the ext.ent specified in the 
fourth column thereof. 

'fear. 

J899 

1914 

THE SCHEDtTLE. 

ENACTMENTS REPEALED. 

(See section 32.) 

Number. Short title. EneDt of repeal, 

VIII The Indian Petro- The whole. 
loom Act, 1899. 

IV The DOOt'IIltraliza- So much of the 
tion Act, 1914. Schedule .. relatee 

to the Indian Pet-
roleum Act, 1899. 
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GOVERNMENT OF INDIA. 

LEGISLATIVE ASSEMBLY 
DEPARTMENT. 

Report of the Select Committee on the Bill 
to consolidate and amend the law relating 
to the import, transport, storage, pro-
duction and refinement of petroleum 
and other inflammable substances; with 
the Bill as amended. 




